
      

     
  

    
        

 

       
   

   

     

      

      

    

         

          

           

          

          

           

        

         

           

        

          

            

            

         



      

          

           

          

           

         

          

          

          

         

            

            

          

         

            

          

            

          

           

        

            

           

           

               

            

             

          

         

           

        



      

           

              

         

          

            

          

             

            

           

            

 

            

             

     

            

           

        

            

          

          

             

           

        

          

        

       

           

         



      

          

       

       

            

            

 

            

         

  

           

         

     

            

       

      

           

      

     

         

     

       

        

        

   



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

(vii) That this Bench hereby directs the Registry of NCLT Mumbai to

communicate this order to the Petitioner i.e., operational creditor and

the corporate debtor.

7. Accordingly, this Petition is admitted.

B.S.V. PRAIh#UMAR
Member (Judicial).

V. NALLASENAPATHY
Member (Technical).
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